
RATIFIED MINUTES OF MEETING No.01i17 OF NORMS COMMITTEE-I OES-I SECTION)
HELD ON 12.04.2016

Please Note

(D In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed at the end of the Minutes, in running serial orders. The concerned firm
may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC
decisions, has also been attached in the end. This may also be referred to by the concerned firm and may

be responded accordingly.
(iiD It is also informed that all applications/representations/reply to the Deficiency letters etc. may be

sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri Haradhan Das,

FTDO, DES-I Section. Their email addresses are: darshan.singh@nic.in &
haradhan.das@nic.in/ncl.dsft@nic.in. All firms are also requested to mail/send their present

valid email addresses so that correspondences can be made through email only.

The meeting No. 0 I / I 7 of the Norms Committee (NC-I) for the licensing year 2016-201 7 was held

on 12.04.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign

Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee
were present in the meeting: -

SI.No. Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.丁 iwaril.A 476 23063321 DHI′ U.B.

2. Sh S.K.Jain′ D.0. 428A 23063166 DIPP′ U.B.

3. Sh.Haradhan Das′ FttDO 404 23061562 Ext.265 DGF丁′U.B.

I -The Committee considered the individuol coses of the oaenda of this meetina qeneroted throuah the
online svstem of NlC. The decisions token thereon are as under:-

IDecision:Thc committee decided to ratitt the nOl11ls baSed upon the written recom
vide U.O.No.3(104)/2010‐ TSWB dated 12.04.2016(Copy tO be sentto■rln and RA)

,RA may take further necessary action accordingly.
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iCase No.:36/25/80‐ ALC2ノ2013 Paty Name:ZENITH       IMCet No/Date:1/80‐      Status:
.                    ‐PRECISION PVT LTD.,     IALC2/2016          1Deferred
l                                                          112.04.2016              1
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"' " "'Di;;i;;"i;t.neral of Foreign Tr ade

Deoartment of Commerce
[iiog sn"'"an, New Delhi

No.:2/20/80‐ ALC2/2013 Name:L&T‐ MHI No/Date:1/80-

GENERATORS
LヽTD. 1204.2016
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I I --_I 101.02.2016 for examination and comments. Case is defened to24.05.2016. ヨ

「
… ALC2/2013 Parり Name:APEX TEST

TECHNOLOGIES,

31:01/80/050/00427/AM14/ 1鶴危鵬OЮO劉υAm″
Lic.No/Date:0710101331

17.01.2014

: The Committee noted that the firm's reply dated 16.03.2015 sent to DEIT on 23.03.2015
lowed by reminders on 24.06.2015;
in to expedite comments.
is defelTed to 24.05.2016.

Case No.:18/25/80‐ ALC2/2013

HQ File

:01/80/050/00551/AM14/
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Party Name:BOTlL OIL     Meet No/Date:1/80‐

IT00LSINDIA PVT       ALC2/2016
1LTD(FORMERLY BAKER OIL 112.04.2016

l. F".frlr;; il ;k.d . tu,"t.r, 
" "*rr"* fr-*I" drly -,h-,^d i

I loffrcer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said I

I l8ooar are required for petroleum operations vide letter dated21.O6.2}14. 
I

I ltn ttris case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural 
I

I lcas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this 
I

I lregards has been made to TRU, Department of Revenue. Reply is awaited. 
I

I lCase is deferred to24.05.2016 ____j
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from the duly authorized

, to the effect that the said

Decision: The Committee noted that the firm has been asked to furnish a certificate
officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas
goods are required for petroleum operations vide letter dated20.06.2014.
In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural
Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this
regards has been made to TRU, Department of Revenue. Reply is awaited.
Case is deferred to24.05.2016.

Case No。 :46/3/80-ALC2/2014
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: The Committee noted that the firm has been asked to furnish a certificate from the duty authorized
flicer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required for petroleum operations vide letter dated20.06.2014.
In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural
Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this
regards has been made to TRU, Department of Revenue. Reply is awaited. Case is deferred to 24.05.2016.

HttAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Date:24.05.2016

File

File

1/80/050/00057/AM15/



ICase No.:4/3/80-ALC2/2014 Parり Name:MOTHERSON
SUMISYSTEMS LTD.,

HQ File

:01/80/050/00015/AM15/

Decision: The Committee noted that application of the firm has been sent to C&PC on 16.04.2014
followed by reminders dated 03.06.2014,08.10.2014, 12.11.2014,27.01.2015 and 27.03.2015 for
comments which is still awaited. Reminder to C&PC has been issued on I 8.05.20 I 5 and DO letter from
Chairman to Joint Secretary; C&PC has been issued on 23.07.2015 and 29.12.2015 to expedite
comments.
Case is deferred to 24.05.2016.

Case No.:34/5/80-ALC2/2014
~「

薔II澪思IIIE『ヨIFT~~~~ /80‐

1器品児50/001リハM百 瞬猟覇:
firm's reply dated 16.122014 has been sent to DEIT on

DIT through E-mail has been issued on29.04.2015 followed by
06.11.2015,28.12.2015 and decided to remind DEIT again to

The committee noted that
.01.2015 for comments. Reminder to
on 30.07.2015,07.10.2015,

ite comments.
ase is dcferrcd to 24.05.2016.

[pr* x;rlrlvm-lr,czffi; lParty Name: AEROTO

HQ File

:01/80/050/00082/AM15/

e noted thtt the irln's repЮ sentat市 es S/ShH Pけ uSh Goyd,Vte Preddent,
Abhishek Bhatt, Senior Manager and Ravi Gupta, Manager had attended the personal hearing on
01.03.2016 and explained their imporUexport items. The firm was asked to submit post hearing
submissions to the Norms Committee for consideration of the case on 10.03.2016.NC decided to send
final reminder to the firm to furnish post hearing submission immediately.

|にaseお detrred to 24.05.2016.
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10 IDecision:The committee noted that the f11111's representatives S/Shri Piyush Goyal,Vicc President,

laUnisnet Bhatt, Senior Manager and Ravi Gupta, Manager had attended the personal hearing on

i01.03.2016 and explained their imporVexport items. The firm was asked to submit post hearing
lsubmissions to the Norms Committee for consideration of the case on 10.03.2016.NC decided to send

ifinal reminder to the firm to furnish post hearing submission immediately.

lCase is deferred to24.05.2016.
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ion: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required for petroleum operations vide letter dated20.06.2014.
In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural

has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this
has been made to TRU, Department of Revenue. Reply is awaited.
is defelTed to 24.05.2016.

Mcet No/Date:1/80‐

ALC2/2016
12.04.2016

IDeclslon:

‐27.11.2015

The committee noted that the firm's reply dated 19.11.2015 has been sent to DHI on
for comments. Case is deferred to24.05.2016.

‐Case No.:3/24/80¨ ALC2/2015

RLA File

:05/23/040/00346/AM15/ :24.05.2016

Decision: The committee noted that hard copy of the firm's application has not been received and
ided to remind the firm and RA to forward hard copy of the application for consideration of the case.
is deferred to 24.05.2016.
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:4ノ21/80-ALC2/2014

HQ File

:01/80/050/00480/AM15/
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Meet No/Datc:1/80-

ALC2/2016

RLA Filc

日配需
雨面蕩百
薫、三蔦

12.04.2016

:01/80/050/00479/AM15/

Decision:
.11.2015

The committee noted that the firm's reply dated 21.09.2015
for comments. Case is deferred to 24.05.2016.

has been sent to DHI On
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Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

No.:21/24/80-ALC2/2014 Name:THERMAX
&WILCOX
SOLUT10NS PVT.

168/AM15/

Meet No/Date:1/80¨

IALC2/2016
12.04.2016

No.:3/21/80‐ ALC2/2014 Name:ISGEC HEAVY
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Case No.:41/24/80-ALC2/2014

113品):50/00586/AM15/

Decision: The Committee noted that the firm's reply sent to C&PC on 11.02.2015 followed by
reminder on 18.05.2015, DO letter dated 23.07.2015 and 29.12.2015 to expedite comments. Firm's
application has been sent again to C&PC on I1.04.2016. Case is deferred to24.05.2016.

:ision: The Committee noted that the firm's reply sent to C&PC on I L02.2015 followed by
inder on 18.05.2015, DO letter dated 23.07.2015 and 29.12.2015 to expedite comments. Firm's
ication has been sent again to C&PC on I I .04.2016. Case is deferred to 24.05.2016.
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Decision: The Committee noted that the firm's reply dated 13.01.2016 has been sent to C&PC on
.01.2016 for examination and comments.
is defelTed to 24.05.2016.

PびりName:POLY MEDICURE
ALC2/2016
12.04.2016

:05/24/040/00394/AM15/
Lic.No/Date:0510392394

12.12.2014

Case No.:42/24/80… ALC2/2014

Case No.:52/24ノ 80… ALC2ノ2014 Party Name: STERICAT
ALC2/2016
12.04.2016

Date:24.05.2016

Case No.:37/24/80‐ ALC2/2014 Paty Name:POLY MEDICURE
LTD.

|

つ
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RLA File
:01/80/050/00582/AM15/    1:05/24/040/00426/AM15/

Decision: The Committee noted that the firm's reply sent to C&PC on I I .02.2015 followed by
reminder on 18.05.2015, DO letter dated 23.07.2015 and 29.12.2015 to expedite comments. Firm's

lication has been sent again to C&PC on 11.04.2016. Case is deferred to 24.05.2016.

Mcct No/Date:1/80-

ALC2/2016
12.04.2016

区角鵬υ∞44υAmy     l°
39ら26

: The Committee noted that the firm's reply sent to C&PC on 11 .02.2015 followed by
inder on 18.05.2015, DO letter dated 23.07.2015 and 29-12.2015 to expedite comments. Firm's
ication has been sent again to C&PC on I 1.04.2016. Case is deferred to 24.05.2016.

,offi66 oo,
Foreion Trade Development Officer
Direciorate General of Foreign Trade

DePartment of Commerce
UdYog Bhawan, New Delhi

Date:24.05.2016

hse No.:38/24/80‐ALC2/2014 PaJり NameIPOLY MEDICURE
LTD.

NameiPOLY MEDICURE No/Date:1/80‐
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1/80/050/00583/AM15/



Case No.:39/27/80-ALC2/2014 Party Name: ANACON
PROCESS CONTROL PVT.

瓢 鳳 1扁

Meet No/Date:1/80‐

ALC2/2016
12.04.2016

側鼎α∞Ю"創%匡面0切κ
Decision: The Committee noted that the firm was asked to request the RA for amendment of export
product as per supply made by them to the project authority and after making suitable amendment in the

AA, Norms Committee may be approached for fixation of norms vide letter dated 03.02.2016.
However, RA has sent documents pertaining to this AA without amending the export item description.

decided to ask the firm again to get the export product amended by the RA for consideration of the
Case is deferred to 24.05.2016.
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IDecision:The Committee noted that the flll11's application has bcen sent to C&PC on ll.02.2015

lfo1lowed by reminder on 18.05.2015,DO leiers dated 23.07.2015 and 29.12.2015 to expedite
icomments. Case is deferred to 24
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;application has been sent to C&PC on ll.02.2015
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;Status:
iDeferred
I

RLA File

:53/24/040/00013/AM15/

Status:
Deferred

:01/80/050/00548/AM15/

Decision: The Committee
followed by reminder on

noted that the firm's application has been
18.05.2015, DO letters dated 23.07.2015

sent to C之乾PC on ll.02.2015
and 29.12.2015 to expedite

r(sg)HrffDns
Forei gnJrdfle Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Case is deferred to 24.05.2016.
」

Name:POLY MEDICURE No/Date:1/80…

10392621
1/80/050/00584/AM15/

The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
to expediteby renlinder on 18.05.2015, E)0 1etters dated 23.07.2015 and 29.12.2015

Case is deferred to 24.05.2016.

File

24



:01/80/050/00700/AM15/

Decision: The Committee
followed by reminder on

1鷺允刷:OЮ0487/AM15/
noted that the firm's application has been
18.05.2015, DO letters dated 23.07.2015

sent to C&PC on ll.02.2015

and 29。 12.2015 to expedite

~~iCaSeNo.:9/27/80-ALC2/2014 1:脚

::Yif普

28鵬∫ll:50/00634/AM15ノ     聞 iO/00180/AⅣ

IDecision:The committee noted th江 ■m's aD

ase is defelTed to 24.05.2016.

rDecision: The committee noted that firm's application has been sent to MSME on 23.04.2015

lfollowed by reminder on 31.7.2015,26.08.2015 and28.12.2015 to expedite comments. It is informed
:by MSME that the case pertains to C&PC, and accordingly copy of the apptication was sent to
IC&PC on 10.03.2016 for examination and comments. Case is deferred to 24.05.2016.
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IRAmaytakefurthernecessaryactionaccordingly.

i Case No. : 7/3 180- ALC2l2Ol 5
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「
PaロッName:L&T‐ MHPS
TURBINE GENERATORS
PRIVATE LIMITED

IMcet No/Date:1/80‐

lALC2/2016

112.04.2016 隅
B鳶ち4.05.2016[ 陽濡 ;蒜1' 聞器α“Ю7937“

Jthat the firm's reply has beenreceivedandiSbeilgSentt° D「Ⅱforl

Case No.:62/3/80‐ ALC2/2015

rDecision: The committee noted
comments,
iCase is deferred to24.05.2016.

No.:75/27/80-ALC2/2014 Name:MOTHERSON No/Date:1/80-

SYSTEMS LTD.,

10392875

Paty Name:FENIX PROCESS
ITECHNOLOGIES PVT.LTD.

File 110065242
1/83/040/00236/AM15/

Decision: The committee noted that the firm has not fumished complete reply to the deficiency raised

No/Date:1/80-

12.04.2016

汗
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Meet No/Date:1/80‐

ALC2/2016
12.04.2016

1鷺ち刷:OЮ0536ハ 4ヽ15/
Decision: The Committee noted that the firm's reply has been sent to C&PC on I 1.02.2015 followed

reminder on 18.05.201 5, DO letter dated 23.07 .2015 and 29.12.2015 to expedite comments.
ase is defelTed to 24.05.2016.

Pa“y Name:BOTIL OIL
IT00LSINDIA PVT
ILTD(FORMERLY BAKER OIL

睡 聖聖 :聖押 貫壼
面 d tt me tt Msttm ttkdわ mヽha∝d飩江e iom me血″ 狐bHКd
.^1^ru、 コ _^^^_■ ^__ ヽイ:¨ 払●_,^rD^‐ ^1^,、 _^^月 ｀1^+、 ._^1`■ ^^■ ^+■ △ 0亀 ^● +■ _● ●■△ ._1月officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

goods are required for petroleum operations vide letter dated20.06.2014.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural
Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this
regards has been made to TRU, Department of Revenue. Reply is awaited.
Case is deferred to 24.05.2016.
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:Lic.No/Date103 10793978

119.02.2015

,Decision: The committee decided to ratifu the norms based upon the written recommendation of DEIT
,vide U.O. No. 17 (29)12015-IPHW dated 09.03.2016 (Copy to be sent to firm and RA).
:,

IRA may take further necessary action accordingly.

HQ File RLA File

:04/24/040/00293/AM15/:01/80/050/00641/AM15/

Decision: The committee deliberated on the comments provided by the C&PC vide OM
INo.46011/79/2010-PC― II dated 24.08.2015。 NC is ofthe view that 100/O wastage is on the higher side.

Therefore,C&PC is requested to reconsider their recommendation(Copy Ofthe comments retumed to

iC&PC On o3.02.2016).NC decided to remind C&PC to expedite reply.
lcase is deferred to 24.05.2016.
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IDecision:The commi■ ee noted that the nm's reply dated 12.02.2016 has been sent to MSME on

AN DAS
Foreigfi-Trade Development Officer
Directorate General of Foreign Trade
Department OF ComふるIcЪ
Udyog Bhawan,New De:hi

:01/80/050/00683/AM15/

Lic.No/Date:0410160192

24.02.2015 Date:24.05.2016

Case No.:17/27/80‐ ALC2/2014 Parり Name:DYNAMATIC
TECHNOLOGIES LIMITED,

36

No。 :58/27/80‐ALC2/2014 Name:POLY MEDICURE

File

Name:FREEDOM No/Date:1/80-

PRIVATE
12.04.2016
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33 lDecision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

goods are required for petroleum operations vide letter dated20.06.20'14.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural
Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this
regards has been made to TRU, Department of Revenue. Reply is awaited.
Case is deferred to24.05.2016.

RLA File

37 Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said
goods are required for petroleum operations vide letter dated20.06.2014.
In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural

has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this
regards has been made to TRU, Department of Revenue. Reply is awaited.
is dcferred to 24.05.2016.

「

HQ File

:01/80/050/00693/AM15/
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Decision: The committee decided to ratifr the norms based upon the written recommendation of
MSME vide U.O. No. 30 (35y15-ME dated 12.04.2016 (Copy to be sent to firm and RA).
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IRAmaytakefu■her necessary action accordingly.

―

,om
Foreign Trade DeveloPment Ofiicer
Directorate General of Foreign Trade

DePartment of Commerce
UdYog Bhawan, New Delhi

PartyName: AUTOMAT
IRRIGATION PVT.LTD.

'AM15/

No.:35/3/80… ALC2ノ2015 Name:TERUMO No/Date:1/80‐

LIヽ41TED

File File 10018479
1/80/050/00035/AM16/ 17.03.2015

The Committee noted that the firm's application has been sent to C之財PC on ll.02.2015
and 29.12.2015 to expeditcby relninder on 18.05.2015, E)O letter datcd 23.07.2015

Casc is deferred to 24.05.2016.
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ICaseNo.:3/9/80…

ALC2/2015

ion: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
by reⅡlinder on 18.05.2015, E)0 1etter dated 23.07.2015 and 29。 12.2015 to expedite
.Case is deferred to 24.05.2016.

Parサ Namei SOPLAR INDIA
PVT.LTD,

Mcet No/Date:1/80¨

ALC2/2016
12.04.2016

Ⅶ y

reply dated 15.03.2016 has been sent to NIIShttE on

)5.2016.

ision: The Committee noted that the firm's reply dated 26.01.2016 has been sent to MSME on
02.201 6 for cOnllnents.Case is defered to 24.05.2016.

Case No.:65/3/80-ALC2l20l5 lParty Name: PROMAC
ENGINEERING INDUSTRIES IALC2/2016

IDecision: The COnllnittee noted that the fl1111'S reply dated 22.03.2016 has been sent to DHI on

i28.03.2016 for comments.Case is deferred to 24.05.2016.

棚 児5υ剛 %晨mα  膨 脇 鳥Ii:|「 1用鼎
α
"Ю
Ю
"め

~B鳶

ち4回 %

1濶
抑̈

/AM００２

一
］ｍ一Ｄｅｃｉｓｉｏ４．０‐．‥

45

46

Ψ
０

一

‐ｅ
鰤
一

川
舶ヽ
一Decision: The Committee noted that the firm's reply dated 28.12.2015 has been sent to MSME on
04.01.2016 for cominents.Case is deferred to 24.05.2016.

lDecision: The Committee noted that the firm's application has been sent to C&PC on 31.07.2015
jfollowed by reminder on 07.10.2015 to expedite comments. Case is deferred to 24.05.2016.

1濶
m‐

瓢 |よ漁話
~既
濡蕊蕊

「

可酬戸
繭ア
臨 温
‐

f,,@@@lstt,---l
l" I lpENpoL LTMTTED ll'tcztzorc Inererrea I

WY--
10 H'({ADHAN DAS

Foreign Trade Development Officer
Direc{orate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

No.:46/3/80‐ ALC2/2015 Parw Name:DYNAMATIC

1濶
m~

TECHNOLOGIES LIMITED,



112.04.2016
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: The Committee noted that the firm's application has been sent to C&PC on 08.05.2015

臨             Ъl量i::ti:I::棚λttplydated 28.12.2015 has been sent to MSヽ
江E on

.2016.

P額りName:DILIGENT SCM IMeetNo/Date:1/80‐
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:01/80/050/00106/AM16/

Decision: The Committee notedthatthe firm's application has been sentto MSME on 18.02.2016 for
ts.Case is deferred to 24.05.2016.
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LIMITED iALC2t20t6 iDeferred iI I lt2.o4.2ot6 I I

l_ m-FrA Fle Ei.=n"/D.t.J3l0?e6882 ID"f*--l
l)rl:01/80/0s0/00462/AMl6i i:03/95/040/00910/AMls/ i25.06.2015 lDate:24.05.20161

i in*f.f"rt ffr" Committee noted that the firm's application was sent to DHI o, 06J42016 Ho*o,o, ij ias the case pertains to DIPP, the application of the firm is being sent to DIPP for comments. Case is 
Ii ideferred to24.o5.2ot6.
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I l:01/80/0s0/004641AMt6/ i:03t95/0a0fi101l/AMl5/ i2s.06.2015 iDate:24.0s.2016 |l E..t.tu lj icomments. Case is deferred to24.05.2016. __ I
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File

1/80/050/00034/AM16/

by reminder on 18.05.2015,26.08.201 5 and again on 07 .10.2015 to expedite comments.
is deferred to 24.05.2016.

1蹴鼎
αtt Ю%0“3

No.:1ノ6/80‐ ALC2ノ2015
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Decision: The Committee noted that the firm's application has been sent to DIPP on 06.04.2016 for
Case is deferred to 24.05.2016.

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME vide
UO Note No.TL-1302413212016-MMM&A-DCMSME dated 10.02.2016) letter sent to the firm on

.03.2016 and decided to send final reminder to the firm to furnish reply failing which the case will be
rejected without further notice with direction to the firm to pay applicable custom duty with interest for
EODC. Case is deferred to24.05.2016.

r$GfuAN ons
Foreigffrade Development Offi cer
Directorate General of Foreiqn Trace

Department of Commerce
Udyog Bhawan, New Delhi

「冨
赫症
印

No.:7/1/8tl―ALC2ノ2016 Name:LARSEN& No/Date:1/80‐

LIMITED

The Committee noted that the firm's application has been sent to DIPP on 06.04.2016 for

Case is deferred to 24.05.2016.

No.:5/1/80‐ ALC2/2016
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No.:4/18/80‐ ALC2/2015 Name:BHARAT HEAVY No/Date:1/80‐

The committee decided to ratifu the norms based upon the written recommendation of DHI
U.O. No. 3(223)12015-TSWB dated 16.03.201 6 (Copy to be sent to firm and RA).

may take further necessary action accordingly.

Mcet No/Date:1/80-

IALC2/2016
12.04.2016

No.:1ノ 18/80‐ALC2/2015 Name:FREEDOM No/Date:1/80-

The Committee noted that the firm's application has been sent to C&PC on 18.02.2016 for
Case is deferred to24.05.2016.

No/Date:1/80-

Namc:LARSEN& No/Date:1/80‐

13.07.2015

12



扁

lへll:ち:liを

'1lH'S application has been sent to MSNIIE on 06.04.2016 forCase No.:2ノ18/80‐ALC2ノ2015
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ision: The Committee noted that the firm has not replied to the deficiency (raised by MSME vide
Note No.13024/19/2016‐ MMM&A‐ DCMSME dated 22.01.2016)letter sent to the flll1l on

.03.2016 and decided to send final reminder to the firm to furnish reply failing which the case will be
jected without fu■ her nodce whh direction to the■ lHito pay ap口にaЫ e custom duty with interest for
EODC.Case is deferred to 24.05.2016.

HQ File

:01/80/050/00002/AM17/

lDeci赫モ品孟I高覇温高温
‐
面高∬1悪裏語蓋品語聞僣

~懸
蔦蔦語8ied AA haζ  beLI

I::[:1:t:亀∬::■_L"∫ユ_Cided to send a renlinder to RA to confli11lthe status ofthe case.

fase NQttν 8tl―ALC22“ 6 ヒ聖 N聟9響 聟 MAN IⅢ ■ン Pナ・ ν80‐

IRUBROLLSP.LTD。
,

B誰ち4回:
sentto MSME on 06.04.2016 for

9螂 ・

:01/80/050/00374/AM16/

File 10394997

1/AM16/ .2015

Name:ARCELOR No/Date:1/80-

AL DHAMM
PVT LTD. 6

The Committee noted that the firm's application has been sent to DEIT on 06.04.2016 for
Case is deferred to 24.05.2016.

No/Date:1/80-

12.04.2016

61 1HQFile:01/80/050/00249/AM16/

The Committee noted that RA has issued the above mentioned AA on repeat basis vide
No.07/24/040/00161/AM16 dated 05.02.2016 and decided to close the casc.

may take further necessary action accordingly.

Name:SOGEFI MNR



Mcct No/Date:1/80¨

ALC2/2016

[gq nite:ovtotosoloo+islAMl6/ l[AFiie [j"N"/D"t"f310801408
-.i l:$t95/040t006s6/AMt6/ l:O.rZ.ZOrS i64-

lDecision: The conimittee decided to rati$ the norms based upon the DIPP ID No. 1213012016-
iTSW64 12.04.2016 as under:-

lAdvance 
Authorization may be ratified as per GN-4 for Engineering products.

I

Inn may take further necessary action accordingly.

Decision: The committee noted that the firm's additional information dated 14.03.2016 has been sent to
DIPP on 18.03.2016 for comments.

Case is deferred to24.05.2016.

Decision: The Committee noted that valuation report received from MSME Bangalore has been sent to
MSME on 03.08.2015 followed by reminder on 08.01.2016 for examination and comments.

Case is deferred to24.05.2016.

ndffiqfr-ons
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

12.04.2016

S.No.01

Case No.A-04 M/s. Larsen &
Toubro Ltd.,

HQF.No.01/80/171/00443/AM15/DE

S.I

Lic.No.&
date

Meeting No.0l/17 RLA,No.03/95/039/00001/AⅣ H5 0310787646
dt.05.08.2014Date:12.04.2016 Request for ratification of norms

S.No.02

Case No.A/R-48 M/s. Pranita

Engineering

Solutions Prt.
Ltd.,

HQFoNo.01/80/162/00101/AM15/D

ES.I

Lic.No.&
date

Meeting No.01/17 RLA,No.07/24/040/00187/ANI109 0710059077

dt.13.08.2008Datc:12.04.2016 Request for fixation of norms

S.No.03

Casc No.A/R-150 1ヽ/s.Poly

Medicure Ltd.,

HQF.No.01/81/050/00071/AM15/

DES.I

Lic.No.&
datc

Meeting No.01/17 RLA,No.05/24/040/00447/ANI114 0510380665

14

No.:8ノ 1/80‐ALC2/2016

剛脇蕊滞
~

The Committee noted that hard copy of the application of the firm has not been received and
to remind RA & firm to send hard copy of the application to DGFT(HQ) for fixation of norms.
is deferred to 24.05.2016.



Datc:12.04.2016 Request for revision of norms. dt.03.03.2014

Decision: The Committee noted that firm's request dated 30.09.2014 has been sent to C&PC for
comments on 05.02.2015 followed by reminderthrough DO letter dated23.07.2015 and 29.12.2016to JS,

C&PC to expedite comments.

Case is deferred to24.05.2016.

S.No.04

Case Noo A/R… 57 M/s.GodreJ&

Boyce Mfg.

Co.Ltd.,

Ⅳ〔umbai

HQF.No.01/80/050/00089/AM15/DES。

I

Lic.No.&
date

Meeting No.0l/17 RLA,No.03/94/040/01044/ANl14 031077188

4

dt.25.02.20

14

Date:12.04.2016 Request for change of Net Weight of
export item at S1. No.1,2,3,4,5,6,9 and

10 ofnorms
Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to them

24.11.2015 and decided to send final reminder to the firm to expedite reply failing which the case will
rejected without further notice with direction to pay applicable custom duty with interest for EODC.

Case is deferred to 24.05.2016.

Decision: The Committee noted that

20.10.2015 for comments.

Case is deferred to 24.05.2016.

the firm's request dated 01.09.2015 has been sent DHI

S.No.06

Case No. A/R-
ll6

M/s.ISGEC
Hcavy

Enginee五 ng

Ld.,

Yalnlmanagar

HQF.No.01/80/050/00357/AM14/DES.

I

Lico No.&
datc

Meeting No.0l/17 RLA,No.05/23/040/00263/AⅣ l14 0510366797

dt.25.09.2013Datc:12.04.2016 Request for correct import item No.27
of norms

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent

to them on 03.02.2016 through email and decided to send final reminder to the firm to furnish reply failing
which the case will be rejected without further notice with direction to the firm to pay applicable custom

duty with interest for EODC. However, Firm has sought time to furnish reply vide email dated 12.04.2016.

Case is deferred to24.05.2016.

S.No.07

Case No.A/R―
119

M/s. Larsen &
Toubro

HQF.No.01/80/050/00490/AM15/DES.

I

Lic.No.&
date

ｏｎ

ｂ
ｅ

S.No.05

Case No. A/R-
111

M/s. Larsen

and Toubro
Ltd., Mumbai

HQFoNo.01/80/050/00015/AM13/DES.

I

Lic.No.&
date

Meeting No.01/17 RLA,No.03/95/040/00953/Aヽ412 0310683916

dt.29.02.2012Date:12.04.2016 Request for amendment of norms

15



Meeting No.01/17 Limited,
Mumbai

RLA,No.03/95/040/00769/ANI112 0310676564

dt.13.10.2012Date:12.04.2016 Request for revision of norms

Decision: The Committee noted

03.12.2015 for comments.

Case is deferred to24.05.2016.

that the firm's request dated 29.10.2015 has been DHI

S.No.08

Case No. A/R-
t42

M/s. Sulzer

India Ltd.,
Pune

HQFoNo.01/80/050/00148/AM13/DES.

I

Lic.No.&
date

Meeting No.O1/17 RLA,No.31/83/040/00036/AⅣ l13 3110054707

dt.18.06.2012Date:12.04.2016 Request for fixation of norms

Decision:The committee decided to ratltt the n0111ls baSed upon the DIPP ID No.12/30/2016-TSW/142‐

A/R12.04.2016 as under:―

1.     Net weight of export items at SI.No.1′ 2&3 may be specified as 187.584 MT′ 2.108 MT&
1.236 MT respectively.

2. lmport items shall be of relevant grade and thickness as contained in the export products.
3. Quantity of import items at Sl. No. 1 to 5 & 9 may be allowed as 1.08 Kgs./Kg. content in

export productS as per SION C-2008.
4. Quantity of import items at Sl. No. 6 to 8 may be allowed as 1.05 Kgs./Kg. content in

export products taking clue from SION C-2008.

RA may take further necessary action accordingly.

Decision: The Committee noted

08.01 .2016 for comments.

Case is deferred to 24.05.2016.

that the fllHl's request dated 26.09.2015 has been sent to DHI

Decision: The Committee noted

08.0 1.20 I 6 for comments.

Case is deferred to24.05.2016.

request dated 26.09.2015 has been sent to DHI

ｅ

　

　

　

ｅ

ｈ

　

　

　

ｈ

HAdmk-DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

S.No.09

Case No. A/R-
t44

Ⅳ1/s.L&T―

ⅣIHI Boilers

P、■.Ltd。 ,

Ⅳlumbai

HQF.No.01/80/050/00815/AMH/DES.

I

Lic.No.&
date

Meeting No.0l/17 RLA,No.03/95/040/00824/AⅣ lll 0310610931

dt.13.01.2011Date:12.04.2016 Request for amendment of norms

S.No.10

Case No. A/R―

145

M/s. Larsen

and Toubro
Ltd., Mumbai

HQF.No.01/80/050/00417/AM12/DES.

I

Lic.No.&
datc

Meeting No.0l/17 RLA,No.03/95/040/00648/ANl12 0310665958

dt.18.11.2011Date:12.04.2016 Request for amendment of norms

that the firm's

16



S.No.11

Case No. A/R-
146

IWs. Larsen

and Toubro
Ltd., Mumbai

HQF.No.01/80/050/00171/AM13/DES.

I

Lic.No.&
date

Meeting No.01/17 RLA,No.03/95/040/00087/ANI11 3 0310697187

dt.01.06.2012Date:12.04.2016 Request for amendment of norms

Decision: The Committee noted that
08.0 1.201 6 for comments.

Case is deferred to24.05.2016.

the firm's request dated 18.09.2015 has been sent to DHI

S.No.12

Case No. A/R-
148

IWs. Larsen

and Toubro
Ltd., Mumbai

HQFoNo.01/80/050/00170/AM12/DES。

I

Lico No.&
date

Meeting No.01/17 RLA,No.03/95/040/00166/ANl152 0310640468

dt.05.07.2011Date:12.04.2016 Request for amendment of norms

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO

No.3 (34)/10-TSW (B) dated 23.02.2016) letter sent to the firm on 11.03.2016 and decided to send final
reminder to the firm to expedite reply failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest for EODC.

Case is deferred to24.05.2016.

S.No.13

Case No. A/R-
155

M/s.ISGEC
Hitachi Zosen

Ltd。 ,Noida

HQFoNo.01/80/050/00251/AM16/DES.

I

Lic.No.&
date

Meeting No.0l/17 RLA,No.05/23/040/00143/AⅣ l16 0510394942

dt.17.07.2015Date:12.04.2016 Request for revision of norms

Decision: The Committee noted that DIPP has raised deficiency in the firm's application vide ID
No.l2l30/2016-TSW dated 12.04.2016 as under and decided to send it to the firm to furnish reply:-

l. Documentary evidence/drawings justifring the requirement of l0 Nos. of Flanges (import item
No. 3) in each equipment.

2. Basis for the quantity of import item No. 8 and CIF value of this item.
3. Documentary evidence/drawings justifuing the requirement of 5595 Nos. of Bush (import item

No. 17) in three equipment.

Case is deferred to24.05.2016.

S.No.14

Case No. A/R-
157

M/s. Radiant

Industries,

Pune

HQFoNo.01/80/050/00394/AM12/DES.

I

Lic.No.&
date

Meeting No.O1/17 RLA,No.31/83/040/00183/ANl12 3110051726

dt.07.12.2011Datc:12.04.2016 Request for revision of norms

Decision: The Committee noted that the firm's request for revision of norms has been sent to DHI
01.03.2016 for comments. Case is deferred to24.05.2016.

nnnlfrkilons
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi ili

17



S.No.15

Case No. A/R-
ls8

M/s.
Powerwind
Limited,
Gurgaon

HQF.No.01/80/050/00180/AM16/DES.

I

Lic.No.&
date

Meeting No.O1/17 RLA,No.05/24/040/00614/ANl15 0510394137

dt.07.05.2015Date:12.04.2016 Request for fixation of norms
Decision:The COmmittee noted that

23.02.2016 for cominents.

Case is deferred to 24.05.2016.

S.No。 16

the firm's request dated 12.01.2016 has been sent to C&PC on

Case No. A/R-
160

M/s.L&T―

MHI Boilers

Pvt.Ltd.,

Ⅳ〔urnbai

HQF.No.01/80/050/00349/AM16/DES.

I

Lico No.&
date

Meeting No.01/17 RLA,No.03/95/040/00390/AⅣ l16 0310798539

dt.27.08.2015Date:12.04.2016 Request for amendment of item
description of Export Product of norms

Decision:The COmmittee nOted that

23.02.2016 for conllnents.

Case is deferred to 24.05.2016.

S.No.17

the firm's request dated 11.01.2016 has been sent to DHI on

Case No. A/R-
t62

M/s.Boysen

lndia Ltd.,

Utter Pradesh

HQF.No.01/80/050/00123/AM16/D

ES.I        ,
Lic.No.&datc

Meeting No.O1/17 RLA,No.05/23/040/00016/ANI116 0510394276

dt.18.05.2015Date:12.04.2016 Request for fixation of norms
Decision: The committee decided to ratifu the norms based upon the MSME U.O. Note No. 30 (79)ll5-
ME dated 07.03.16 (Copy of the comments to be sent to firm and RA).

RA may take further necessary action accordingly.

S.No.18

Case No. A/R-
t63

NI1/s.Boysen

lndia Ltd.,

Uier Pradesh

HQFoNo.01/80/050/00138/AM16/D

ES.I

Lico No.&date

Meeting No.O1/17 RLA,No.05/23/040/00096/ANl16 0510394521

dt.10.06.2015Date:12.04.2016 Request for fixation of norms

Decision: The Committee noted that

23 .02.20 1 6 for comments.

Case is deferred to24.05.2016.

the firm's request dated 02.01.2016 has been sent to MSME on

肥馳躙露よ簿思
Depanmem:l貿邸:鏑UdyOg Bhawi

18



S.No.19

Case No. A/R-
t64

M/s.BIO―

TECH Vision

Care Pvt.Ltd.,

価 cdabad

HQF.No.01/80/050/00120/AM16ノ D
ES.I

Lic.No.&datc

Meeting No.O1/17 RLA,No.08/24/040/00023/ANI11 6 0810135195

dt.06.05.2015Date:12.04。2016 Request for revision of norms

Decision:The Comrnittee noted that the f11111'S request dated 13.01.2016 has been sent to C&PC on

23.02.2016 for conllnents.

Case is deferred to 24.05.2016.

Decision: The Committee decided to reject the case based upon the written recommendation of DHI vide
UO No.3 (83y13-TSW (B) dated I 1.03.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

S.No.2l

Decision: The Committee decided to reject the case based upon the written recommendation of DHI vide
UO No.3 (83y13-TSW (B) dated I1.03.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

S.No.22

19 Foreign Trade Development Officar
Directorate General of Foreign Trade

Deparlment of Commerce
Udyog Bhawan, New Delhi

S.No.20

Case No. A/R-
165

M/s. Borg

Warner

Emissions

Systems India

Pvt. Ltd.,

Gurgaon

HQF.No.01/80/050/00311/AM16/

DES.I

Lic.No.&date

Meeting No.Ol/17 RLA,No.05/23/040/00167/AⅣ l16 0510395136

dt.31.07.2015Date:12.04.2016 Request for amendment of norms

Case No. A/R-
166

IWs. Borg
Warner

Emissions

Systems

India Pvt.

Ltd.,
Gurgaon

HQF.No.01/80/050/00213/AM14/D

ES.I

Lic.No.&date

Meeting No.0l/17 RLA,No.05/23/040/00160/AM14 0510361728

dt.02.08.2013Date:12.04.2016 Request for amendment of norms

Case No. A/R-
167

IWs. Borg
Warner

Emissions

Systems

India Pvt.

Ltd.,

Gurgaon

HQFoNo.01/80/050/001H/AM15/D

ES.I

Lic.No.&date

Meeting No.01/17 RLA,No.05/23/040/00541/AM14 0510383080

dt.28.03.2014Date:12.04.2016 Request for amendment of norms

DAS



Decision: The Committee decided to reject the case based upon the written recommendation of DHI vide
UO No.3 (83y13-TSW (B) dated I1.03.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

S.No.23

Decision: The Committee decided to reject the case based upon the written recommendation of DHI vide
uo No.3 (83y13-TSw (ts) dated I1.03.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

S.No.24

Decision: The Committee noted that the firm's request has been sent to DHI on 08.042016 fb..o-.nrrt"

Case is defcrred to 24.05.2016.

Decision: The Committee noted that the firm's request has been sent to DHI on 08.04.2016 for comments.

Case is deferred to 24.05.2016.

Case No. A/R-
168

M/s. Borg
Warner

Emissions

Systems

India Pvt.

Ltd.,

Gurgaon

HQF.No.01/80/050/00341/AM16/D

ES.I

Lic.No.&datc

Meeting No.O1/17 RLA,No.05/23/040/00245/ANI114 0510395756

dt.29.09.2015Date:12.04.2016 Request for amendment of norms

Case No.A/R-01 M/s.

Ognibene

lndia Pvt.Ltd.,

Pune

HQF.No.01/80/050/00640/AMH/DES.I Lic.No.&date

Meeting No.0l/17 RLA,No.31/24/040/00139/AMll 3110045249

dt.27.10.2010
Date:12.04.2016 Request for fixation of norms

S.No.25

Casc No.A/R-02 M/s.

Ognibene

lndia Pvt.Ltd。
,

Pune

HQF.No.01/80/050/00704/AM10/DES.I Lic.No.&date

Meeting No.0l/17 RLA,No.31/24/040/00217/AⅣ 110 3110041696

dt.27.01.2010
Date:12.04.2016 Request for fixation of norms

S.No.26

Case No.A/R-03 M/s.L&T―

MHI BOilcrs

Pvt.Ltd。
,

Mumbal

HQF.No.01/80/050/00348/AM14/

DES.I

Lico No.&date

Meeting No.01/17 RLA F.

No.03/05/039/00004/AMll
0310760909

dt.06.12.2013

HAR‰ S
20       Foreign Trade Development ttcer

Drectorate General of Foreign Trade
Department of Commerce
Udyog Bhawan, New Delhi



Date:12.04.2016 Request for amendment of norms

Decision: The Committee noted that the firm's request has been sent to DHI on 08.04.2016 for comments.

Case is deferred to24.05.2016.

Decision:The committee decided to ratl取 the nOrms based upon the DIPP ID No.12/30/2016‐ TSW/04-
A/R12.04.2016 as under:‐

1. Net weight of export items may be specified as 994 MT.

2. lmport items at Sl. No. 1to 8 may be allowed on net to net basis with accountability clause.

RA may take further necessary action accordingly.

Decision: The Committee noted that
08.04.201 6 for comments.

Case is deferred to 24-05.2016.

the firm's request dated 25.02.2016 has been sent to DIPP on

Decision: The Committee noted that
08.04.20 I 6 for comments.

Case is deferred to 24.05.2016.

the firm's request dated 05.03.2016 has been sent to DIPP on

彎

S.No.27

Case No.A/R‐04 NI1/s.Essar

PrdeCtS

(Indi→ Ltd。 ,

Gttarat

HQF.No.01/80/050/00356/AM16ノ D
ES.I

Lic.No.&date

Meeting No.0l/17 RLA,No.52/24/040/00048/ANI11 6 5210041649

dt.30.09.2015Date:12.04.2016 Request for fixation of norms

S.No.28

Case No.A/R-05 M/s. Larsen

& Toubro
Ltd., Mumbai

HQFoNo.01/80/050/00245/AM16/D

ES.I

Lic.No.&date

Meeting No.0l/17 RLA,No.03/95/040/00037/AⅣ l16 0310796959

dt.30.06.2015Date:12.04.2016 Request for revision of norms

S.No.29

Case No.A/R-06 M/s.ISGEC
Heavy

Engineering

Ltd.,

Yarnunanagar

HQFoNo.01/80/050/00144/AM16/

DES.I

Lic.No.&date

Meeting No.01i 17 RLA,No.05/23/040/00071/AⅣ l16 0510394578

dt.16.06。 2015Datc:12.04.2016 Request for quantity of import item
No.10 as applied 402 Kgs. of norms

21



S.No.30

Casc No.A/R-07 M/s.ISGEC
Hitachi Zosen

Ltd.,Noida UP

HQF.No.01/80/050/00157/AM16/

DES.I

Lic.No.&
date

Meeting No.Ol/17 RLA,No.05/23/040/000797/Aヽ 116 0510394649

dt.22.06.2015Date:12.04.2016 Request for quantity of import item
No.l8 as applied 2500 Kgs. of
norrns

Decislon: The COmmittee noted that the f11111's request dated 05.03.2016 has been sent to DIPP on

08.04.201 6 fOr conlinents.

Case is deferred to 24.05.2016.

S.No.31

Casc No.A/R-08 M/s. NIlicron

lnstruments

Pvt.Ltd。,New
Delhi

HQF.No.01/80/050/00390/AM16/

DES.I

Lic.No.&date

Meeting No.01/17 RLA,No.05/24/040/000346/ANl16 0510396022

dt.26.10.2015Date:12.04.2016 Request for revision of norms

Decisioll:The committec decided to ratl″ the n0111ls baSed upon the DIPP ID No.12/30/2016-TSW/08-

A/R12.04.2016 as underi―

1. Net weight of export product may be specified as 1005.5 Kgs.

2. Quantity of import item may be allowed as43t6.2 Kgs. inclusive as 4.29 Kgs.lKg. content in

export product after taking 6% recovery from scrap.

RA may take further necessary action accordingly.

Decision:The committee decided to ratltt the n。 111ls baSed upon the DIPP ID No.12/30/2016‐ TSW/09‐

A/R12.04.2016 as under:‐

1. Net weight of export product may be specified as 651 Kgs.

2. Quantity of import item may be allowed as 2837.5 Kgs. as 4.29 Kgs./Kg. content in export

product after taking 6% recovery from scrap.

RA may take further necessary action accordingly.

WY"-
I{ARADHAN DAS

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

S.No.32

Case No.A/R-09 卜1/s.Ⅳlicron

lnstrurnents

Pvt.Ltd.,New

Delhi

HQF.No.01/80/050/00515/AM15/

DES.I

Lic.No.&date

Meeting No.Ol/17 RLA,No.05/24/040/000360/AM15 0510391970

dt.13.11.2014Date:12.04.2016 Request for revision of norms

22
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S.No.33

Case No.A/R-10 IWs. Force

Motors Ltd.,
Pune

HQFoNo.01/80/050/00866/AM08/

DES.I

Lico No.&date

Meeting No.01/17 RLA,No.31/24/040/00129/AV〔 08 3110030028

dt.27.07.2007Date:12.04.2016 Request for revision of norms

Decision: The Committee noted that the firm's request has been sent to DHI on 08.04.2016 for comments.

Case is deferred to24.05.2016.

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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析 しハ Department of H:

UdYOg Bhavan

Ref:AANo 0 310753783 L&T MHI丁 G

EP: 2X660MhA/ Steam tturbine /Generator′  for RRV∪ NL Chhabra weight 1592MT be

incorporated in AA

ltem3to6′ 8′ 15′ 16′ 17′ 20′ 21′ 28′ 29′ 30′ 32,33′ 35′ 39to45′ 51to53′ 56to64′ 66to76′ 89to94,96′ 97′

102′ 104to106′ 108to′ 110′ 113to l15′ 181′to 186-As per Miscitemsin C-1647

1tem Brazing 12′ 13′ 95-total weight as per S.no 15 ofC-1647

1ttrn 1311′ 132,14 152to156′ 159′ nonspecific parts and 169 as per para 4.10oflmport pclicy

ltem99′ 163′ 164′ 168-deleted as notincluded in para 4.03oflmport po‖ cy

!tern 120 AS bar′ deleted in lieu of 135 to138,143 being imported.

丁ota1 169 items.Remaining items as per GN4-N‖ wastage with accountability.

丁his has the approval of」S(RKS).                                        ′ _

(K.K.Tiwa百 )

lndustrial Adviser

DYDGFT′ DES― l

丁SWB/3/104/2010 dated 12/4/2016

vxy
66f,aP,{/'i'. - "

Foreign Trade Developnrer,i Offir:er

Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

2Ч

lnputs

S.No Item Wastage % on net weight

101 Hollow conductor As per Raw materiall in C-1'647

121 AS Rod As per C-549

124/189/190 Steel plates As per Rallv materia12′ 3in C-1647



Uepartment of Heavv lndustrY

UdYog Bhavan

Ref : AA 7LOhO7542 Bangalore Valves'

ExportProduct:StainlessSteelsteamTurbineBlades.lls3Numbersof
totalweight 56.78Kgs, to be incorporated in AA'

lmport
ltemlStainlessSteel60X25X20mmrectangularBars.233Kgs.
This issues with the approval of JS(RKS)
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´
一
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lndustrial Adviser

Tsw(]i/」/7:/2015  dated  15/3/2016

Foreign Trade Develop  l   )  「
Directorate Ceneral of Fore〕 ´ir l、 le
Department Of cOmmerce
Udyog Bhawan,New Deihi

HARADHAN DAS:  1脚
Udyog Bhawan,New Delhi

ARAD卜 lA:1

2ダ
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3.    The applicatiOn has been exanlincd in thc]Department of ElectrOnics and lnf0111latiOn

網il爆贈i鮮聯齢驚夕臨WttT胤権

/         0＼

%

ヴ 5~■

洵b躍
躍留だ1躙nttSI霧《盟「T搬盤。『Ⅷ蕉柵Pvt.Ltd。 ,Mumbai。

｀
    |■ :

Refcrence DGFT  I.D.No1 01/80/050/52/AM16/DES-1/137 dated 8.5.2015 vide
、vhich cOmmcnts Of this Dcpartrncnt ha、「ё been sOught on the abOve mentioned applicatiOn Of
M/s.Anacon Process cOntrol Pvt、 Ltd.,]ν〔umbai   fOr ratiflcation of the nolllls Of adVancc
licence issucd under Para 4.7 for cxpOrt of``POint Gas DctectOr''

2.  The F03 valuc of export is Rs.48,644,736.00(US$774,599,00)and CIF valuc Of
lmpO_tis Rs 27,068,562.00(US$427,699.00).

FT`
DIT u.o.No.17(29)/2015-IPHw dated 9.63.251τ

ソ
χ Hft{ADHAN DAS

Foreign TraOe Deveiopient Officer
urreclorate General of Foreign Trade

.Department of Commerce
uoyog Bhawan, New Delhi

2`

Lent Oflndia

; and Irifurmation Technology
and Informfuion Technology

1.9"CO●メ9¥

■

Ministry of
Department of

体濡 )

DirectOr





Govt of India
Ministry of Micro Snrall & Mediurn Enterprises

Office of the Development Commissioner
Mechanical Division

30(35)/15-ME

Subject: AA no 0510393605 dated 17.03.15 in respect of M/s India Autornotives.

Norms n-ray be fired as follolvs:-

o Cross ri'eight of Sno 1 to -1 of items of exporl ma1' be mentioned as 0.40 kgs, 4

kgs. 0.45 kgs and 0.050 kgs respectively.

. Import may be allowed for 4152 kg after affectirrg l/3'd recovery'lor scrap ancl

inclusive of 1}ok wastage.

This issucs u ith the approval of Director (ME) for taking vie* b1 NC.

,́  1'

(K S Sodhi)
AD― ME

Shri II.Dasi FTDO.DGFT、 Udhv⊆E Bhawan
O/othe DC(MSME)UO note n0 30(35)/15-ME datcd 12.04.16

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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Department of Heavy lndustry

Udyog Bhavan

Subject: Ratification of AA No 09100623L7 of BHEL Hyderabad

EP: 3 X 660 MW Drive Turbine, Deaerator, Drain Cooler, etc for NTPC Karanpura
(Weight: 6807 MT to be incorporated in AA)

lnputs

SI No Quantity recommended
43to47′ 52′

54to 57

% wastage Repeat of AA 910059091 as requested by applicant vide
their letter 11.03.2016

48′ 49′ 50′ 51′ 53 as per C-570

127 to 129 As per C-1647

ltem No 37′ 38′ 42′ 88′ 108&156 is to be deleted.

Item No 139 to 204 are spares as per para 4.10 of exim policy.

Total 204 items .Remaining item.s on net to net basi< with rrii wastage and accountability.
- This issues with the approval of JS(RKS)

DyDGFT′ DES― |

TSWB3(223)/2015 dated 16/3/2016.

認謡翼:藷結躙1認ξ::

3:鰐躙翼:窯∬臨

K.K丁iwa百
)

HfnnonnN DAs

露



′′      `71



Department of Industrial policv & promotion
(rsw)

NC Meeting dated 12101/2016 - Case No.2124/80 (MA TLT Engineering India pvt. Ltd.)(Advance Authorization No. 03r0g0140g cratecr :o.tz.zots;

Advance Authorization may be ratifled as per GN-4 for Engineering products.

Norms committee may take a vier.v

ン

ー
〔L/1、 1:`

(S. K. Jain)
Development Officer

――――――DIPP No,1280/2o16,TSW/64___dated 12/04/2016-― 一―

HPnqff if Al'l Lr;

FOredlゐ姜Ьe,9早T,1メ!聾bi*i"i.il o.neralof Foreign irade

Deoartment of Commerce
[Ji"g Bhawan, New Delhi

η



1ヽ
Government of India

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division

30(79yts_ME

subject: AA no 0510394216 dared rg.05.15 for M/s Boysen India Ltd.

The norms may be fixed as follorvs:_
. Weight of per unit olexport product mav be mcntioned as 0.4g kgs.
' Import may be allowcd for 31225 kgs inclusive of 8.6Yo \.vastage (on repeat basis as perr\A no 0510371960 dtd 3 I .01.14).

This issues rvith the approval of Director (ME)

O/o The DC (MSME) ID note no30(79)lt5_ME dated 07.03.16

Fσdgi■

“
ざЬey,19四ert霊

猟蔦お轟こ高 :嘔卜型望rde

需需鳳器∬器
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Ministry of Heavy Industries & Public Enterprises
DePartment of HeavY IndustrY

TSW(B) Section

Subject: Application of M/S Borg Warner for ratification of norms

of AA no 05 LO36L72B dt 02-08-13, AA no 0510383080 dt 28-

03-14,AAno0510395136dt31-07-14&AAno0510395756dt
29-09-15

DES-I,DGFTmaykindlyrefertotheabovementionedAAofM/S
;;rg-wu.n".. The firm,s representation has been examined. it is

observedthatthecommentsofthisofficeWerebasedonthe
information suomitted by the firrn & this office, therefore, does

not suPport the rePresentation'

The above issues with the approval of IA (KKT)

B.C.Nayak

3(93)/13-TSVV(B)

DeveloPment Ofticer
11-03-16

dated

三9面9妬
“

D馳 鑑 論 晰 ∝「
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

つ
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